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{Insolvency Resalution Progags for Corporate Persons) Regulations, 2018)

B  RELEVANT PARTICULARS
1. | Name of he Corporate deblor along with Shree Padmaway Medalks Private Limited
PAN & CIN No, AABCNBYAGK
uz2y 106WB2003P TCO96505
Address of ihe Tegistered office 35, CR Avenye, Kolkata, West Bengal,

Details of place whers ma jorly of fixeg " oo Mahespur, Under J.L 0 24 Sub Diy
a58e1S are Incated Asansol, ADSR- Asansol, P.§ Salanpur, Dist -
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brission of rasolution plans 15-Feb-25

16.] Process email id to su b?n?l?ﬁgf ébc.spmgl@gm&if,com and physical copy al
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Interim Resolution Professiona|

Shree Padmawati Metaliks Private Limited

Registration Number: 188] / IPA-003 7 1P -NOD135 ¢ 209720181 11 499
Registerad Addresg of RP: CK-104, Secior 2, Sall Lake Kolkata,

West Bengal- 700091




FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHREE PADMAWATI METALIKS PRIVATE LIMITED (IN CIRP)
Engaged in manufacturing of basic iron & steel
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

BllSiIlGSS Standard KOLKATA | SATURDAY, 23 NOVEMBER 2024

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with Shree Padmawati Metaliks Private Limited
PAN & CIN No. AABCN8969K

U27106WB2003PTC096505

2. | Address of the registered office 35, CR Avenue, Kolkata, West Bengal,

India 700007.

URL of website NA

4. | Details of place where majority of fixed Mouza Mahespur, Under J.L. No 24 Sub Div
assets are located Asansol, ADSR- Asansol, P.S Salanpur, Dist -
Burdwan, West Bengal

5. | Installed capacity of main products/ services | 83,275 MT p.a as per audited FS of the 2008-09

6. | Quantity and value of main products/
services sold in last financial year

Quantity of Iron & Steel - 1,175.64
Quantity of M.S Ingot — 43,889.648
Value of Iron & steel- Rs. 434.78 Lakhs
Value of M.S Ingot — Rs. 9814.33 Lakhs
As per audited FS of the year 2008-09
downloaded from MCA

7. | Number of employees/ workmen 0

8. | Further details including last available Details related to CD can be obtained by sending
financial statements (with schedules) of two | an email to ibc.spmpl@gmail.com

years, lists of creditors are available at URL: | - List of Creditors will be available at the following URL
https://ibbi.gov.in/en/claims/front-claim-details/19067

ABRIDGED TENDER NOTICE
e-N.I.T. No. —
WBEO/SUTAHATA/19/
2024-2025
The Executive Officer, Sutahata
Panchayat Samiti invites e-
tender from bonafied bidders
for different work under
Sutahata Panchayat Samiti 15th
FC fund for the year 2024-

OSBl [ STATE BANK OF INDIA |NOTICE

TOWN HALL MEETING AT BARDHAMAN SCIENCE CENTRE
This is to inform that a Town Hall meeting will be conducted on 26th of
November, 2024 at Bardhaman Science Centre, Ramnar
Maidan, Baburbag, Bardhaman-713104, 4 pm onwards. We requested
your gracious presence for the successful conduct of the meeting.

Place: Burdwan Regional Manager, RBO |, Burdwan,
Date: 23.11.2024 State Bank of India

For any assistance call on 8001193214 / 8617065762

Office of the Executive Officer
Kashipur Panchayat Samity
Village- Kalloli, P.O.- P.K. Raj, P.S.- Kashipur, Dist.-Purulia, Pin-723132
Phone- 03251-246223/246238, Email: bdokashipur@gmail.com

2025. Details may be accessed
and duly responded through
http://www.wbtenders.gov.in

from 22nd November, 2024
(Friday) at 10-00 Hours to 28th
November, 2024 (Thursday) up
to 16-00 Hours.

Sd/- Executive Officer
Sutahata Panchayat Samiti

Tender Notice
Online tenders are invited from bonafied Supplier / contractor for NIT-
WBPUR/EO/KSP/NIT(e)-1/2024-25 (2™ Call), Dated-22.11.2024 of
Kashipur Panchayat Samity for different types of works.
Date of Bid Submission Closing (Online) up to 30.11.2024 within 18.00
hours and for other details, visit the website : https://wbhtenders.gov.in.

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at URL:

By sending an email to ibc.spmpl@gmail.com

10.| Last date for receipt of expression of interest | 17-Dec-24

11.| Date of issue of provisional list of prospective | 27-Dec-24
resolution applicants

12.| Last date for submission of objections to 01-Jan-25
provisional list

13.| Date of issue of final list of prospective 11-Jan-25
resolution applicants

14.| Date of issue of information memorandum, | 16-Jan-25
evaluation matrix and request for resolution
plans to prospective resolution applicants

15.| Last date for submission of resolution plans | 15-Feb-25

16.| Process email id to submit EQI ibc.spmpl@gmail.com and physical copy at

CK 104, Sector II, Salt Lake, Kolkata, WB 700091

Sd/-

Avishek Gupta

Interim Resolution Professional

Shree Padmawati Metaliks Private Limited

Registration Number: IBBI / IPA-003 / IP -N00135 / 2017-2018 / 11499
Registered Address of RP: CK-104, Sector 2, Salt Lake Kolkata,
West Bengal- 700091

Date: 23.11.2024
Place: Kolkata

TATA CAPITAL HOUSING FINANGE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbai-400013 CIN No.: U67190MH2008PLC187552

DEMAND NOTICE

UNDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECUTITY INTEREST ACT, 2002 (*ACT") READ WITH
RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13
(12) read with Rule 3 of the Rules already issued detailed Demand Notice dated below
under Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s)
(all singularly or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s)
listed hereunder, to pay the amount mentioned in the respective Demand Notice, within
60 days from the date of the respective Notice, as per details given below. Copies of the
said Notices are served by Registered Post A.D. and are available with the undersigned,
and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect
the respective copy from the undersigned on any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /
Legal Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days from the date of
the respective Notice/s, the amount indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below
in column (d) till the date of payment and / or realisation, read with the loan agreement
and other documents/writings, if any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to TCHFL
by the said Obligor(s) respectively.

L

TATA

i Total Date of Demand
Name of Obligor(s)/ Legal i :
Loan Account Nos. ; 3 Outstanding Notice
Heir(s)/Legal Representative(s) Dues (Rs) NPADate
TCHHLO544000100070430 jg"lgiﬁgﬁgﬁfs‘”ggnﬁt Rs. 12,56,588/- |_11+11-2024
TCHIN0544000100070653 Roy (Co-Borrower) Rs. 65,884/- | 03.Nov-24

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:-
All That Piece And Parcel Of The Immovable Property Being Vacant Homestead Land
Measuring 2 Katha 4 Chatak Recorded In R.s. Khatian No. 418, R.s. Plot No. 590, Mouza-
Nimai, J.I. No. 57, Gram Panchayat Patharghata, Police Station- Matigara, Dist-
Darjeeling. Property Is Butted And Bounded As Follows: - By North:- 10 Ft. Kutcha
Road, By South:- Land Of Satya Narayan Singha, By East:- House Of Sarbesh Roy, By
West:- House Of Ranijit Roy

TCHHL0544000100296138 |  Sujay Das (Borrower) & | Rs. 24,01,486/- | 11-11-2024

TCHIN0544000100299703 | Mrs. Tanima Das (Co-Borrower) | Rs. 1,25,310/- | 01-Nov-24

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:-
All That Piece And Parcel Of The Immovable Property Being Vacant Land Measuring 4
Kathas, 6 Chataks Recorded In R.s. Khatian No. 747/9, Corresponding To L.R. Khatian
No. 146 & 148 Appertaning To And Forming Part Of R.S. Plot No. 422, Corresponding
To L.R. Plot No. 40, Situated Within Mouza- Debgram, R.S. Sheet No. 9, Corresponding
To L.R. Sheet No. 57, J.l.no. 2, Touzi No. 03, Pargana- Baikunthapur, Within The Limits
Of Debgram-Il Gram Panchayat Area, Under Post Office Ghogomali, Ploice Station-
Bhaktinagar, Sub Division- Jalpaiguri, Additional District Sub Registrar Bhaktinagar,
B.L. & L.R.O. Rajganj, District- Jalpaiguri, Pin- 734006 Within The State Of West
Bengal. Property Butted And Bounded As Follows: -North:- 16 Feet Wide Non-Metal
Road; South:- Land Of Sri Pulak Chaki; East:- Land Of Paneshwari Roy @ Pathey Roy &
Two Others, West:- Land Of Paneshwari Roy @ Pathey Roy & Two Others

*with further interest, additional Interest at the rate as more particularly stated in respective
Demand Notices dated mentioned above, incidental expenses, costs, charges etc incurred
till the date of payment and/or realization. If the said Obligor(s) shall fail to make payment
to TCHFL as aforesaid, then TCHFL shall proceed against the above Secured Asset(s)/
Immovable Property(ies) under Section 13(4) of the said Act and the applicable Rules
entirely at the risk of the said Obligor(s)/Legal Heir(s)/ Legal Representative(s) as to the
costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said
Act to transfer the aforesaid Secured Asset(s)/Immovable Property(ies), whether by way
of sale, lease or otherwise without the prior written consent of TCHFL. Any person who
contravenes or abets contravention of the provisions of the Act or Rules made thereunder
shall be liable for imprisonment and/or penalty as provided under the Act.

PLACE: DARJEELING, JALPAIGURI SDJ-, AUTHORISED OFFICER,
DATE: 23.11.2024 FOR TATA CAPITAL HOUSING FINANCE LIMITED

HDFC BANK LIMITED
I-l HDFC BANK REGISTERED OFFICE: HDFC Bank House,
iy Senapthi Bapat Marg, Lower Parel, Mumbai 400013

POSSESSION NOTICE
(for immovable property) [rule 8(1)]

Whereas,
The undersigned being Authorized Officer of HDFC BANK LIMITED under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13(12) read
with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued a Demand
Notice on 01.03.2023 u/s 13(2) of the captioned Act, calling upon the Borrower
MIs. Future having its registered office at 250 A, G. T. Road, Liluah, Howrah, Pin-
711204, West Bengal. Mr. Krishna Kumar Agarwal (Partner, Guarantor and
Mortgagor) 249/E, G. T. Road, Liluah, Bally Municipality, Howrah, Pin-711204,
West Bengal, Also at:- 64/3, G. T. Road, Liluah, Howrah, Pin-711204, West Bengal,
Also at: premises No.250A and 250/2 G. T. Road, Liluah, Howrah being plot No.
D-25 within Bally Municipality, P.S. Bally Sub Registration Office- Howrah, District-
Howrah, West Bengal — 711204, Mr. Surendra Kumar Agarwal, (Partner, Guarantor
and Mortgagor) 268/9, G. T, Road, Liluah Bally Municipality, Howrah, Pin-711204,
West Bengal, Also at:- 66 G. T. Road, Liluah, Howrah, Pin-711204, \West Bengal,
Also at : premises No.250A and 250/2 G. T. Road, Liluah, Howrah being plot No.
D-24 within Bally Municipality, P.S. Bally Sub Registration Office- Howrah, District-
Howrah, West Bengal — 711204 to repay the amount mentioned in the notice being
Rs. 2,89,28,625.55 (Rupees Two Crore Eighty Nine Lakh Twenty Eight Thousand
Six Hundred Twenty Five and Fifty Five Paise Only) as on 31.01.2023 together
with interest thereon within 60 days from the date of receipt of the said notice.
The borrower and guarantors having failed fo repay the amount, notice is hereby
given to the borrower and guarantors and the public in general that the undersigned
being the Authorised Officer of HDFC Bank Limited has taken possession of
the property described herein below in exercise of powers conferred on him under
Section 13(4) of the said Act read with Rule 9 of the said Rules on this 21st day
of November of the year 2024, The borrower in particular and the public in
general is hereby cautioned not to deal with the below mentioned property
and any dealings with the property will be subject to the charge of the HDFC
Bank Limited for an amount mentioned above together with interest thereon.
The Borrower's attention is invited to provisions of sub-section (8) of section
13 of the Act, in respect of time available, to redeem the secured assets.
Description of the Immovable Property

(1) All that piece and parcel of land measuring 2 Collahs be the same a little
more or less together with the structures and shed standing thereon being
portion of premises No.250A and 250/2 G. T, Road, Liluah, Howrah being
plot No.D-24 within Bally Municipality, P.S. Bally Sub Registration
Office- Howrah, District- Howrah, West Bengal standing in the name of
Mr. Surendra Kumar Agarwal.

Boundary- On the North- by vendor's boundary wall and Hindu Abala
Ashram. On the South- by common road. On the East- by plot No.D-23. On
the West- by plot No.D-25.

(Il) All that piece and parcel of land measuring 2 Cottahs be the same a little
more or less together with the structures and shed standing thereon
being portion of premises No.250A and 250/2 G. T, Road, Liluah, Howrah
being plot No.D-25 within Bally Municipality, P.S. Bally Sub Registration Office-

Howrah, District- Howrah, West Bengal standing in the name of
Mr. Krishna Kumar Agarwal.
Boundary- On the North- by vendor's boundary wall and Hindu Abala Ashram.
On the South- by common road. On the East- by plot No.D-24. On the
West- party by common road and party by common toilet,

Authorised Officer

(Debojit Mukherjee)

HDFC Bank Ltd.,

"Jardine House", 1st Floor,

4, Clive Row, Kolkata - 700001.

Date: 21st November, 2024
Place: Howrah, West Bengal

Sd/- Executive Officer

Kashipur Panchayat Samity

POSSESSION NOTICE

STRESSED ASSETS RECOVERY BRANCH (05171), KOLKATA
11th Floor, Jeevandeep Building, 1, Middleton Street, JRUEUINEIIIIN)
Kolkata — 700071. E-mail ID of Branch: sbi.05171@sbi.co.in [X{0 RIS

Whereas:

The undersigned being the Authorized Officer of the State Bank of India, SARB Kolkata Branch under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of
2002) and in exercise of powers conferred under section 13(2) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 02.07.2024 calling upon the Borrower :
Shree Ganesh Industries, Partner: Sri Avinesh Kumar Shaw and Smt. Mina Shaw, residing at 565, R.B.C Road,
Naihati, P.O.-Hazinagar, District - North 24 Parganas, PIN- 743135 and it’s Guarantor- Sri Avinesh Kumar Shaw
and Smt. Mina Shaw both residing at 564/4, R.B.C Road, P.O.- Hazinagar, District - North 24 Parganas, PIN-
743135 torepay the amount mentioned in the notice being Rs. 53,05,672 (Rupees Fifty Three Lakh Five Thousand Six
Hundred Seventy Two Only) ason 02.07.2024 within 60 days from the date of receipt of the said notice.

The Borrower/Guarantor having failed to repay the amount, notice is hereby given to the
Borrower/Guarantor and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Sub-Section (4) of section 13 of Act,
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 20th day of November of the
year 2024.

The Borrowers/Guarantor in particular and the public in general are hereby cautioned not to deal with the property
and any dealing with the property will be subject to the charge of the State Bank of India for an amount of
Rs. 53,05,672 (Rupees Fifty Three Lakh Five Thousand Six Hundred Seventy Two Only) as on 02.07.2024 and
interest thereon.

The borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of
time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Owner Smt. Mina Shaw, wife of Late Animesh Kr. Shaw.

All that piece and parcel of ‘Bastu’, land measuring about 2 Cottahs 7 Chittacks 12 sq. ft. more or less, together with two
storied residential building standing thereon, lying and situated at Mouza- Balivara, J.L. No. - 09. Deed No. 1-2277 of
2005, Touzi No. 12, R.S. Dag No. 673, L.R. Dag No. 1267, R.S. Khatian No. 119, L.R. Khatian No.678, 679, Hal L.R.
Khatian No. 2370, Holding No. 1561, under the limits of Jetia Gram Panchayet, under P.S. Bizpur, within the limits of|
A.D.S.R: Office at Naihati, District-North 24 Parganas.

The property is butte and bounded by: - North- Property of Ashish Saha, South- Property of Kartick Chandra Pal.
East.- Property of Bishnupada Singh, West- Panchyat Road.

NB : The possession notice has already been sent to the borrower/guarantor by speed post. In case, the
borrower/guarantor has not received the same, then this notice may be treated as a substituted mode of service.

Authorised officer
SBI, SARB KOLKATA

Date : 20.11.2024
Place : Kolkata

Cholamandalam investment and Finance Company Limited
Corporate Office: Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka, Industrial Estate, Guindy,

APPENDIX IV [See rule 8 (1)] POSSESSION NOTICE (For Immovable Property)

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance
Company Limited, under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with
Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under
Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below)
to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of
the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given
to the borrowers mentioned herein below and to the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on me under sub-section (4)
of Section 13 of the Act. read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers
mentioned here in above in particular and the public in general are hereby cautioned not to deal with said
property and any dealings with the property will be subject to the charge of M/s. Cholamandalam Investment
And Finance Company Limited for an amount as mentioned herein under and interest thereon. The
borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time

< Chola

Enrer a berter life

available, to redeem the secured assets.

sl. Name & Address [I))ate °L o/s Descriptions of the Date of

No.| of the Borrowers & Loan Alc No. ;;r:iacr; Amount | Immovable Property | Possession

1. (GANGAPRASAD BASAK < Rs.2023841/-| Mouza- Jashra, J.L. no-

SUKANTABASAK g (Rupees |24, ToujaNo. 12, _Dag No.
KAILASH BASAK ; Twenty Lakhs| 490(L.R.), Khatian No.
JYOTSNA BASAK, All are residing at: = Twenty Three| 1896, 1446 (L.R.), 364
Jashara,Chakdaha Nadia, Jashara Pry o Thousand |(R-S.), PS- Chakdah,

School, Chakdah, West Bengal - 741222 Eight Hundred| Dist- Nadia, Vill- Jashra,

GANGAPRASAD BASAK Forty One |P.O. & P.S- Chakdah,
SUKANTABASAK Only) Ward No- 5, under
KAILASH BASAK against Loan | Chakdah Municipality,
JYOTSNA BASAK, All are residing at: Account No. | Nadia 741222.

LAP4KRN0OO| Boundaries- East- 6ft
054606as on | wide common passage.
12-09-2024 |West- L/O Saikat Saha.
North- 6ft wide Concrete
Road. South- 8ft wide
Concrete Road.

Mouza Jashra JL no 24 Touzino 12 Dag no
490 L RP S Chakdah Dist Nadia.), Khatian
no.1896, 1446 (L.R.), 364 (R.S.), Jashara
Pry School Chakdah, West BengallL -
741222

Loan A/c No. LAP4KRN000054606

Date: 19.11.2024
Place: Nadia

Possession Date : 19.11.2024

Authorised Officer
Cholamandalam investment and Finance Company Limited.

rsh Small Finance Bank
Aapki Unmmeed Ka Khaata

(A Scheduled Commercial Bank)

Zonal Office: D.No. 2nd Floor 134A, Floor Patliputra Colony Opp-Polytechnic College Patna, Bihar - 800 013.
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, UP - 221 105.

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement (Security) Interest Act,

7

CENTUM ELECTRONICS LIMITED

CIN: L85110KA1993PLC013869

Regd Office: No. 44, KHB Industrial Area, Yelahanka New Town,
Bangalore-560 106 Tel: 080 - 4143 6000

Fax: 080 - 4143 6005 Email: investors@centumelectronics.com
Website: www.centumelectronics.com

0 O EQUITY SHAREHOLDERS FOR TRANSFER OF EQUITY
SHAR 0 ESTOR EDUCATION AND PROTECTION FUND

Notice is hereby given that pursuant to the provision of Section 124 of the Companies Act, 2013 read
with Investor Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules,
2016 and subsequent amendments thereto to the Equity Shareholders regarding transfer of the equity
shares of the Company relating to unclaimed dividend to Investor Education and Protection Fund
(IEPF).

As per the provisions of Section 125 of the Companies Act, 2013 and above mentioned Rules, all the
shares in respect of which Dividend has not been claimed for seven consecutive years or more are
required to be transferred to the Demat account of the IEPF Authority. In respect of the Interim Dividend
2017-18 declared by the Company for the financial year 2017-18, the due date for transfer of shares as
per the Actand IEPF Rules is 25" February, 2025. The corresponding shares relating to such unclaimed
Interim Dividend will also be transferred in accordance with the procedure laid outin the [EPF Rules.

The Company has sent individual communication to the concerned Shareholders whose shares are
likely to be transferred to IEPF for taking appropriate steps to claim the dividend. The Company has also
uploaded full details of such Shareholders on its website at https://www.centumelectronics.com/
unclaimed-dividends/.

The shares relating to unclaimed dividend for a consecutive period of 7 years shall:

o In case of shares held in Demat mode will be transferred directly to the IEPF Demat Account
maintained with National Securities Depository Limited (NSDL).

« In case of shares held in physical form, if any, the original share certificate stands cancelled as
new folio and certificate numbers will be generated for transfer of these shares to IEPF. The
Company shall inform NSDL by way of Corporate Action to convert these shares into Demat form
and transferin favour of IEPF.

In case the Company does not receive any communication from the concerned shareholders on or
before 15" February, 2025, the Company will transfer the unclaimed Dividend to IEPF on or before the
due date in accordance with IEPF Rules. The corresponding shares will also be transferred without any
further notice to the Shareholders.

Once the Dividend and Equity Shares are transferred by the Company as mentioned above, the
Shareholders can only claim their unclaimed Dividend and equity shares from |EPF authority in
accordance with IEPF Rules. Kindly note that no claim shall be against the Company for the same.

The Shareholders who have any queries on the above are requested to contact our Registrar and Share
Transfer Agent KFIN Technologies Limited at the following address:

Unit: Centum Electronics Limited

Selenium Tower B, Plot No.31 & 32,

Financial District, Nanakramguda, Serilingampally Mandal,
Hyderabad — 500 032, Ph No.: +91 40 6716 2222,

Email: einward.ris@kfintech.com

& CeNTUM

For Centum Electronics Limited

Bengaluru

22" November, 2024 Company Secretary & Compliance Officer

DEBTS RECOVERY TRIBUNAL
Government of India, Ministry of Finance
Department of Finance Services, (Banking Division) 797-Il,
ShantiKunj, South Civil Lines, Jabalpur 482001 (M.P)

Case No.: RC 596/2018 in 0.A. N0.556/2017
IDBI BANK LIMITED
Vs
M/s. GEI POWER LIMITED
E-Auction No. 296/2024
Under mentioned properties will be sold by "on line e-auction" through website: https://www.bankeauctions.com for recovery of a
sum of Rs. 28,32,14,658.00 (Rupees Twenty Eight Crore Thirty Two Lakh Fourteen Thousand Six Hundred Fifty Eight Only) payable
by you/him in respect of Recovery Certificate in 0.A. N0.556,/2017 issued by the Presiding Officer, Debts Recovery Tribunal, Jabalpur
with interestat 12.00% p.a. with simple Interest from 29-06-2017 and costs payable as per recovery certificate till realization.
Date and Time of E-auction :02-01-2025 Between 12.00 Hours and 13.00 hours
SPECIFICATION OF THE PROPERTIES PUT FOR SALE

Lot No. (1) Industrial Land & Building situated at Plot No. 10, Industrial Area, Phase-Il, Satlapur, Mandideep, District- Raisen

(M.P.) area of land 250 m. x 400 m. 100000 Sq.mtr., Built-up Area 26303 sq.mtr. Property in the name of M/s. GEl Power Limited

through its Director- Mr. C. E. Fernandes.

Lot No.(2) Plantand M y related to uring heavy structural fabrication of power plants, transmission line towers &

equipments etc., situated at Plot No. 10, Industrial Area, Phase-ll, Satlapur, Mandideep, District- Raisen (M.P.) Property in the

name of M/s. GEI Power Limited through its Di Mr.C.E.Fer d

Upset Price :for Lot No.1 Rs. 25,20,00,000.00 (Rupees Twenty Five Crore Twenty Lakh only); for Lot No.2 Rs. 10,15,20,000.00

(Rupees Ten Crore Fifteen Lakh Twenty Thousand only);

Conditions of Sale:

1. Intending bidders must hold a valid digital signature certificate. For details contact M/s. C-1 India Pvt. Ltd., website:
https://www.bankeauctions.com; Helpline No. 0124-4302020/21/22/23/24, for help a bidder in e-auction contact to Mr.
Mithalesh Kumar on Mob. No. 7080804466; E-mail id:- mpcg@clindia.com or E-mail ID: support@bankeauctions.com

.Intending bidders are advised to go through website: https://www.bankeauctions.com for auction bid form and details, terms and
conditions of sale before submitting their bids.

. Bids should be submitted only online in the prescribed form along with a copy of identity document as an attachment to the bid form
(refer detailed terms and conditions). Bidder should satisfy them self with regard to correctness, measurement, encumbrances etc
by their own sources (Govt. Office) also later on DRT will not be responsible for this.

10% of the upset price i.e. EMD/Bid price for Lot No.1 Rs. 2,52,00,000.00 (Rupees Two Crore Fifty Two Lakh only); for Lot No.2
Rs. 1,01,52,000.00 (Rupees One Crore One Lakh Fifty Two Thousand only); must be remitted towards EMD through
RTGS/NEFT/Money Transfer to the credit of Account no. 5692799461 in the name of Recovery Officer, E-auction account, DRT
Jabalpur with CENTRAL BANK OF INDIA, DHOBIGHAT BRANCH, JABALPUR. (IFSC Code:CBIN0281618) and the remittance
must be clearly mentioned in the bid form. .

Bids should be submitted on or before 17.00 Hours on 31-12-2024 online

A copy of the bid form along with its enclosure submitted online should be sent to Recovery Officer, DRT, Jabalpur,797-Il ShantiKunj,
South Civil Lines, Jabalpurso as toreach atthe earliest.

Online bidding will commence from the highest bid quoted among the bids and the minimum increase for each bid will be for Lot
No.1 Rs. 25,20,000.00 (Rupees Twenty Five Lakh Twenty Thousand only); for Lot No.2 Rs.10,20,000.00 (Rupees Ten Lakh
Twenty Thousand only);. In case of bid received before closure of Auction window, there shall be an automatic extension of 5
minutes in Auction time by the system.

8. The refund of EMD of the unsuccessful bidders will be remitted to the same account from which the payment has been made and no
inquiry in this regard will be entertained. After deposit of EMD by intending bidder they cannot withdraw the EMD amount until they
are declared as "Unsuccessful bidder" otherwise the amount will be forfeited.

9. Inthe case of immovable property listed in the schedule below, the successful bidder shall remit 25% of the bid amount (less EMD)
on the next day on declaration, if the sale is knocked down in his/her favour, through RTGS/NEFT/Money Transfer to the Account
no. 5692799461 mentioned in SL. no. 4 and in default of such deposit, the property shall forthwith be put up again and resold and
amount deposited as EMD will be forfeited.

10.The successful bidder shall remit balance 75% of the sale amount along with poundage of 1% of sale amount plus Rs.10/-for each
property separately within 15 days of auction, to the Account no. 5692799461 mentioned at SL. no 4 through RTGS/NEFT/Money
Transfer, exclusive of such day, or if the 15th day be a Sunday or other holiday, then on the first office working day after 15th day. In
default of payment within the period mentioned above, the property shall be resold after the issue of a fresh proclamation of sale.
The deposit will be forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property or to any part of
the sum for which it may subsequently be sold.

11. Property will be sold "As is Where is and No Complaint basis".

12.The properties can be inspected on 23-12-2024 Between 12.00 hours and 16.00 hours.

13. Properties will not be sold below the upset price.

14. Recovery Officer have the absolute right to accept or reject the bid or postpone/cancel the sale without assigning any reason.

15. Intending bidders are advised to peruse copies of the title deed available with the Shri Samir Kumar, Manager, Mob. No.
8340502262 and also check the identity and correctness of the property details and encumbrances etc from their own sources
also. DRT will not be responsible for correctness etc.

16. Details regarding e-Auction shall be obtained from M/s. C-1 India Pvt. Ltd., website: https://www.bankeauctions.com; Helpline
No. 0124- 4302020/21/22/23/24, for help a bidder in e-auction contact to Mr. Mithalesh Kumar on Mob. No. 7080804466; E-
mail id:-mpcg@clindia.com or E-mail ID: support@bankeauctions.com.

17. Further property details if any required shall be obtained from Shri Samir Kumar, Manager, Mob. No. 8340502262.

18.The bidders may participate in the e-auction by quoting / bidding from theirown "
offices/ places of their choice. Internet connectivity shall have to be ensured by each bidder himself. DRT/ Bank / Service Provider

shall not be held responsible for the internet connectivity, network problems, system crash down, Power failure etc.

Place: Jabalpur

Date:13-11-2024
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(PRITI DESAI)
RECOVERY OFFICERII
DRT Jabalpur

2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest (Enforcement) Rule, 2002, the Annexure- A
Authorised Officer issued Demand Notices on the dates mentioned against each account calling upon the borrowers to repay the Sr. M/cry Description Purchase| Qty. Make Specifications Location M/C Invoice
amounts within 60 days from the date of receipt of the said Notices. No. Yr Rating Value
The borrowers having failed to repay the amounts, notices are hereby given to the under-noted borrowers and the public in general 1 D°“lF’_'e 90'“3” M/c ggg 1ﬁ 'S‘F'?TOIIESE 26353231225(;(:\‘/'5MMD“|AA Bé‘;(;li ‘;6?55 m/ 24532'929
that the undersigned has taken Possession of the properties described hereinbelow in exercise of powers conferred on him/her T onc oo Bz e T 3015 T ine T SoratucE T 220 16 TH eve T soxw T astodi
under Section 13(4) of the said Act read with Rule 8 of the said Rules on the dates mentioned against each account. 4 Electrical Installation 2013 5 96.38
The borrowers in particular and the public in general are hereby cautioned not to deal with the properties and any dealing with the 5 Welding Rectifier 2012 | 3Nos | PANASONIC 400 A BAY-2 26 KVA 8.42
properties will be subject to the charge of UTKARSH SMALL FINANCE BANK LIMITED for the amounts and interests thereon 6 Finning M/c 2012 | 1No. | ORTITALIA [25.4-120 MMDIA|  BAY-4 135 KW | 204.81
mentioned against each account hereinbelow: 7 Coloumn & Boom 2012 | 1No. SRIRAM 40 MM BAY:5 87 KVA 34.42
The attention of the borrowers detailed hereunder is invited to the provisions of subsection (8) of the Section 13 of the Act, in 8 WLZ'SJZgMMéC 5015 TRAN]C_’,'\,GI'TSS'ON 500 X 120 MM BVE | 186 KW 777
respect of time available, to redeem the secured assets. 9 Air Compressor 10 Bar 2012 ATLAS COPCO 9.75 BAR BAY5 7.5 KW 196
- 10 | Air Compressor 10 Bar 2011 | 1No. ELGI 0.42 CUM/MIN BAY-2 4 KW 49
Sr.| Name of the | Name of the Name of the Borrower/ Date of Date of | Amount Outstanding ==
No, Branch Account Guarantor Demand | Possession | as on the date of E Rad'aé Otr’]'('r'L:V'P :nle'Gz ggﬂ 1No. HMT 75 MM BAY2 10.7 HP 2?'252
(Owner of the Property) Notice Demand Notice 13 Vertical Milling M/C 2011 | 1No. ANIT 300D 600 L ATVEMA |200D600L] 3
1| Muzaffarpur | 136006000 1. Khezar Anwar S/o 23/08/2024 | 19/11/2024 % 17,72,468/- 14 | CNC Plasme Cutting M/C 2010 | 1No. PRO-ARC 250 MPH BAY-1 44 KVA 52.63
0001620 Md.Ayub 15 Rolling M/C 2010 | 1No. MUNSHA 3000L8TH BAY-1 45 KVA 39.02
16 Plate Bending M/C 2010 | 1No. MUNSHA BAY-L 22 KW 2.94
(Borrower/Mortgagor) 17| Air Compressor 10 Bar 2010 | 1No. | ATLAS COPCO 015 BAYL 5 KW 195
2. Mrs .Rozy Khatoon W/o 18 Welding Rectifier 2010 |45Nos| MANASONIC 200A BAY2 26 KVA 825
Khezar Anwar 19 Shot Blasting M/C 2010 1No. MEC SHOP 3 BAY-2 170 KVA 58.53
(Co-Borrower) 20 5 T Voltas Lifter 2010 2 Nos VOLTAS 5T BAY-2 5T 22.68
3. Rehana Khatoon D/o 21 Radial Drill M/C 2010 | 4 Nos. HMT 75 MM BAY-2 10.7 HP 2258
' Harool Rashid 22 [ MIG/MAG Welding M/C 2010 | 2Nos. | PANASONIC 400 A BAY-2 21.6 KVA 5.89
(Co-Borrowe) 23 Finning M/c 2010 | 1No. | ORTITALIA | 25.4 120 MM DIA BAY4 135 KW 1243
- 24 Radial Drill M/C 2010 | 4 Nos. AMT 60 MM BAY-4 03 KVA 8.82
— —— - - N : 25 Weighing M/c 2010 | 2No. | AVERY INDIA 80T M/C SHOP 017
Description of Property/ies: AII t.hat partand parcel of tr_1e property situated at Khata No-291 (New)', Khesra No-2802 Mi and 280; 56T Tiand Press Indian Make 5010 TNo o OPENAREA =
, Thana-411, M'auza- Kanhaul_l Vlshuqdatta Pargana -Bisara , Thana-Sadar Muzaffarpur , Thana-Mlthanpura , AlnchaI-Mushaharl , 57 Power Press 2010 RAJESH M/CRY 0510M OPENAREA | 3.2 KW/50] 253
Muzaffarpur , Bihar-842002 vide Registered Sale Deed No.24978 dated 15.10.2004 , Registered sale Deed Vide Deed No.1539 28 Furnace 2010 ANIL ENTP. OPENAREA 17 KVA 1.03
dated 20.01.2011, Book No-1, Zild No-23 Sadar Registry Muzaffarpur , District- Muzaffarpur (Bihar) 842002. Property bounded 29 DG Set 320 KVA 2010 | 1No. GMMCO 320 KVA SUBSTATION| 320 KVA 14.56
by-Deed No- 24978 East: Sadak Hira Sahu West:MD Jahagir North: Sadak South: Gaushala Property bounded by-Deed No- 1539 22 " dﬁ':ﬂ?;‘f';g?gf‘:}:& S 58(1)3 1'-50 o 32006‘&0 B‘:(RDQ R 12891-0518
. . f . . ydraulic Pr . - .
East: Hira Sahu West:MD Jahagir North: NIZ Purchaser South: Gaushala. 32 Weizh Bidee 5009 TN T AVERY INDIA 0T GATENoL 30 TON 1586
2 | Muzaffarpur | 136006000 1. Khezar Anwar S/o 23/08/2024 | 19/11/2024 39,32,447/- 33 Portable Generator 2009 HONDA M/C SHOP 1.9
0006059 Md. Ayub 24 ?Ontml :;cn)gl ggg: 1 0S 1200 sug IéAT%ON 1200 i'(lig
5 Tranformer KVA No. KHOSA KVA KVA A7
2 (’aorro;/ e/ l\lﬂﬁrttgago\;‘)l/ 36 Split AC - 1 0.001
- MIrs .Rozy Knhatoon ¥/o 37 Computer System - 2 0.0005
Khezar Anwar 38 Trailers, Bus & Hydra - 4 5
(Co-Borrower) 39 EOT Cranes 17 Nos 12485
3. Rehana Khatoon D/o Total 3843.9515
Harool Rashid EOT & MOBILE CRANE LIST
(CO-BOI’I’OWGF) Sr. Description of Machine Year of Qty. Make Size Capacity Location of Purchase Amount
Description of Property/ies: Allthat part and parcel of the property situated at Khata No- 291 (New) , Khesra No-2802 Mi and 2803 No. Purchase Factory (In Lakh)
, Thana-411 , Mauza- Kanhauli Vishundatta Pargana -Bisara , Thana-Sadar Muzaffarpur , Thana-Mithanpura , Anchal-Mushahari ; GE%LT'ACT:A%F;ATOETQOONT ggg 21'\,1\1‘2)5 3::885 ig Igz Eﬁi :3 3239%05
Muzaffarpur, Bihar-842002 vide Registered Sale Deed No.24978 dated 15.10.2004 , Registered sale Deed Vide Deed No.1539 3 EOT CRANCE 30/5T 2012 3 Nos. | UNIQUE 30/5T BAY 5 94.00
dated 20.01.2011, Book No-1, Zild No-23 Sadar Registry Muzaffarpur , District- Muzaffarpur (Bihar) 842002. Property bounded 4 EOT CRANE 10 TON 2010 2 Nos. | UNIQUE 10 TON BAY - 2 88.24
by-Deed No- 24978 East: Sadak Hira Sahu West:MD Jahagir North: Sadak South: Gaushala Property bounded by-Deed No- 1539 5 EOT CRANCE 30/5T 2010 3Nos. | UNIQUE 30/5T BAY - 4 227.42
East: Hira Sahu West:MD Jahagir North: NIZ Purchaser South: Gaushala. 3 14ET0ATC§R'\£|SE”$ %‘CNE Sgég 3"1,\"\‘0 ;E\; 13 igz Opgg(AFiEA 4J£é0746
Sd/— 0S. - .
) ) ) 8 |12 T ESCORTS MOBILE CRANE | 2009 1No. | ESCORT 12 TON LOAN GEI (BAY-2) 0
Date: 23/11/2024 (Authonzt_ad Officer) 9 MOBILE CRANE 15 T ACE 1998 1 No. ACE 15 1/12/4T | LOAN GEI (BAY-2) 0
Place: Patna Utkarsh Small Finance Bank Ltd. TOTAL R N B B 12485
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Notice of Inviting E-Tender
E- Tenders are invited by the under
signed for:- NleT NO 08/5th SFC
(Untied)/2024-2025, dtd-19/11/24, &
Nlet T. NO-09/5th SFC (Untied)/2024-
2025, dtd-19/11/24 has been invited.
Contact the office of the U/S & visit
www.wbtenders.gov.in for details.
Tender ID:09/ZPHD_771870_1
Tender ID:08/ZPHD _771946_1
Last date of application is 27/11/2024
at 3P.M.

Sd/- Pradhan
Bhadura Haridas G.P.

E-TENDER
E-Tender invited by Prodhan,
Bhaluka Gram Panchayat (under
Krishnagar-I Panchayat Samiti),
P.O. Bhaluka, Dist. Nadia. NIT
No. 07/Bhaluka/15th CFC (tied)
12024-25 dt. 22.11.2024, vide
Memo No. 230/Bhaluka GP/
2024 dt. 22.11.2024. Last date of
Applica- tion 30.11.2024 and Last
Date of submission 30.11.2024 at
5.00 P.M. (Closing time may be
changed as per server slot) of E-
Tender. Date of Published on
23.11.2024 up to 5 p.m. For de-
tails please contact to the office or
visit: htt://wbtenders.gov.in.

Sd/- Prodhan

Bhaluka Gram Panchayat

Chairman, Diamond Harbour
Municipality, Invites e-tender
for 2 Nos of work for “Prepa-
ration of DPR ( Civil, Electrical,
Mechanical, Fire work ) con-
sisting of Plan, Drawing, de-
sign, estimate etc. within
Diamond Harbour Municipal-
ity” from outside bonafide and
resourceful contractors. NIQ
No.-04/NIQ/DHM/2024-25. Bid
Submission  Start Date:-
23.11.2024. Last date of online
submission: 02.12.2024. De-
tailed information available in
the departmental website:
www.wbtenders.gov.in
Sd/- Chairman
Diamond Harbour Municipality

EOI No. WBPWD/SEPC/
EOI-04/2nd Call/2024-2025
Corrigendum
SE, Presidency Circle, PWD invites online
EOI for the work of “Operation and
Maintenance of Public Toilets at different
sites in West Bengal as per attached list (21

nos.)for 10 (Ten) years.(2nd Call)”
Tender ID :-2024_ PWD_765502_1
Bid Submission Closing date (online ) :-
30/11/2024 upto 12.00 Noon. Corrigendum
if any will be published in website
only.Details of NIT and Tender Documents
may be downloaded from
http://wbtenders.gov.in
Sd/-
Superintending Engineer
Presidency Circle, PWD
Govt. of West Bengal

BONGAON
MUNICIPALITY
A.Construction of  Surface Drain
at Debgarh Starting from the
Jotish Howlader upto the House of
Debgarh Main Road in Ward No.
12, Under Bongaon Municipality.
B.Construction of Guardwall &
Surface Drain & C.C. Road &
R.C.C. Slab at Subashpally Starting
from the house of Sunil Mondal
upto the house of Abhijit Modak.
In ward no-12, Within Bongaon
Municipality. Tender reference

WBMAD/NIeT/71/BM/2024-25/
PWD, Date : 22.11.2024. Tender
ID : 2024_MAD_772319_1, 2024_
MAD_772319_2, 1. Bid Submission
Start date : 22.11.2024 at 06.00 PM
2. Prebid meeting date : 29.11.2024
at 02.00 PM 3. End date : 09.12.2024
at 10.00 AM 4. Bid opening date

11.12.2024 at 10.00 AM. All other
information will be available in the
office of the Bongaon Municipality.
Sd/- Chairman
Bongaon Municipality

City Centre, Durgapur - 713216, Dist.- Paschim Bardhaman

Notice Inviting e-Tender
1) Name of the Work: Repairing of Bituminous Road from Main Road to
Ajay Dhara House, Ajay Dhara House to Hanuman Mandir, Ajay Dhara
House to Jana Kalyan Samity at Nabawaria, within Ward No.- 32, under
DMC Area.
e-Tender No. : WBDMC/COMM/PW/NIT-171/24-25 (2nd Call)
Tender ID : 2024_MAD_772283_1 e Estimated Amount : 13,95,916/-
2) Name of the Work: Construction of RCC Guard Wall and Reapairing
of Concrete Road at Anduli Pukur, within Ward No.- 19, under DMC Area.
e-Tender No. : WBDMC/COMM/PW/NIT-210/24-25 (2nd Call)
Tender ID : 2024_MAD_772316_1 e Estimated Amount : 13,80,255/-
3) Name of the Work: Construction of Concrete Road and PCC Drain
in front of Jaideb House at Nibedita Pally Paschim and Construction of
Concrete Road in Bhagat Singh Nagar Main Road, within Ward No.- 15,
under DMC Area.
e-Tender No. : WBDMC/COMM/PW/NIT-166/24-25 (2nd Call)
Tender ID : 2024_MAD_772544_1 e Estimated Amount : 16,98,922/-
4) Name of the Work: Construction of Concrete Platform with C.G.I. Shed
at 1/G, 1/F Street at Bidyapati, within Ward No.- 04, under DMC Area.
e-Tender No. : WBDMC/COMM/PW/NIT-206/24-25 (2nd Call)
Tender ID : 2024_MAD_772575_1 e Estimated Amount : 13,56,396/-
5) Name of the Work: Engagement of Back-Hoe-Lodder on hiring basis
for Two year (Rate Contract).
e-Tender No. : WBDMC/AUTO/E-EOI-26/24-25 (2nd Call)
Tender ID : 2024_MAD_772740_1
Last Date : 07th December 2024, up to 5:00 pm
6) Name of the Work: Construction of Boundary Wall with a Shed at new
Borough Office-5, Nabawaria, within Ward No.- 32, under DMC Area.
e-Tender No. : WBDMC/COMM/PW/NIT-212/24-25 (2nd Call)
Tender ID : 2024_MAD_772261_1 e Estimated Amount : 6,17,210/-
7) Name of the Work: Upgradation of Earthen Road by Cement Concrete
at Khatpukur, Sagarbhanga within Ward No.- 28, under DMC.
e-Tender No. : WBDMC/COMM/PW/NIT-241/24-25 (2nd Call)
Tender ID : 2024_MAD_772622_1 o Estimated Amount : 7 02,263/-
8) Name of the Work: Construction of Boundary Wall with Grill fencing
at Durgapur Harisabha, Benachity, within Ward No.- 18, under DMC.
e-Tender No. : WBDMC/COMM/PW/NIT-244/24-25 (2nd Call)
Tender ID : 2024_MAD_772714_1 o Estimated Amount : 5,01,898/-
Last Date : 30th November 2024, up to 5:00 pm Sd/- Executive Engineer
For details : wbtenders.gov.in Durgapur Municipal Corporation
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OF EDUCATION
No. SVCE/09 Dated: 20-11-2024

Swami Vivekananda College of Education, Vill-Modina, P.O.-
Gobindapur, Dist.- Hooghly, Pin-712602, W.B. invites applications:
For D.EI.LEd. Section, Lecturers in subjects: H.O.D., Education,
English, Social Science, Performing Arts, Fine Arts/Visual Arts.
Qualification: As per NCTE norms. Contact No. -9474848601.
Please send your CV within 7 (Seven) days to E-Mail-

recruitment.svce2022@gmail.com

S/d
Secretary

NOTICE INVITING e-TENDER
e-Tenders are being invited from eligible contractors vide following
ID

SOMASPUR-1 GRAM PANCHAYAT

e-Tender ID No Bid Submission End Date & Time

2024_ZPHD_771202_1 05-12-2024 10:00 AM

For details visit website https//wbtenders.gov.in
For any other query please visit the office of undersigned in working
hours. Sd/-

Pradhan

Somaspur-l Gram Panchayat.
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